
 A.No. 39 /2021           O/o Principal District Judge, 

Ariyalur. 

Dated: 16-4-2021. 

 

OFFICIAL MEMORANDUM 

 

Sub: Ariyalur District - Courts – COVID 19 Pandemic – Functioning of 

Subordinate Courts in the State of Tamil Nadu - Certain directions issued - Reg. 

 

Ref: 1. Official Memorandum of the Hon’ble High Court, Madras in Roc 

1363/2020/RG/Sub.Courts dt; 15-4-2021 

2. Resolution of the District Bar Association, Ariyalur dt; 16-4-2021 

 

In view of the directions issued by the Hon'ble High Court, Madras, in the 

reference cited and by considering the prevailing situation of COVID-19 Pandemic in 

Ariyalur District, the following instructions are issued. 

1. The Judicial Officers shall maintain their respective Court premises Clean, 

Hygiene, Sanitized and directed to ensure that the Advocates\ Staff\ Litigants 

are following all the precautionary measures like Temperature Screening, 

Wearing of Mask, Social distancing. 

2. Staff members shall be deployed at the entrance to provide Sanitizer to all the 

entrants and insist the entrants to wear Mask properly. 

3. The Judicial Officers are required to list minimal number of cases in a day and 

such cases shall be called in a time slot manner to avoid overcrowding inside 

and outside the Court halls. 

4. The Police/Advocates/Accused’s/Witnesses/Litigants (Where compulsory 

attendance is necessary) are requested to arrive into the Court Campus only for 

their respective cases and to leave the Court room soon after their case trial 

gets over. 

5. The advocates are required to attend the Court only if their presence is required 

to conduct the case, on the other hand the adjournments may be noted through 

eCourts website (https://services.ecourts.gov.in/ecourtindia_v6/) or through the 

eCourts Services Mobile App. 

https://services.ecourts.gov.in/ecourtindia_v6/


6. The Judicial Officers are required to instruct the Bench Clerks and other 

concerned data entry staff members to enter the adjournment dates properly in 

CIS/NJDG. 

7. In case of any COVID-19 cases reported in any Court, the same shall be 

reported to this Court immediately without any delay in the prescribed formats. 

8. The daily statistics of the Cases has to be sent to this office in the prescribed 

format (Proforma-II) through email on or before 5:30 pm every day. 

9. The Advocates and Advocates Clerks shall refrain from using their 

Association/ Bar rooms, Libraries until further orders. 

10.  As per the request of the District Bar Association, Ariyalur in reference 2nd 

cited, Advocates may be exempted from wearing coats/gowns/robes instead, 

shall wear plain white shirt and white pants/black pants/white salwar 

kameez/white saree with plain white neck band, as a measure to prevent the 

spread of COVID.  

The above said directions are to be scrupulously followed until further orders. 

                 /Sd/M.D.Sumathi/ 

Principal District Judge, 

Ariyalur. 
To 

All the Judicial Officers in Ariyalur District. 

The District Collector, Ariyalur. 

The Superintendent of Police, Ariyalur. 

The President, Bar & Advocate Associations, Ariyalur / Jayankondam. 

The President, New Bar Association, Jayankondam. 

The President, Advocate Clerks Associations, Ariyalur / Jayankondam. 

 

Copy To 

The Court Manager, All Sarishtadars, All Head Clerks, Central Nazir, and Copyist 

Superintendent, Principal District Court, Ariyalur. 

The System Analyst, Principal District Court, Ariyalur.  

- To upload this official Memorandum in the notification page of district website 

https://districts.ecourts.gov.in/ariyalur 

Notice Board 

https://districts.ecourts.gov.in/ariyalur

